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THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY) : Please sit down now.

You can continue later. Now, Secretary
to read messages.

MESSAGES FROM THE LOK
SABHA

|. THE NATIONAL CO-OPERATIVE DE-
VELOPMENT CORPORATION
(AMENDMENT) BiLL, 1973

Il. THE MINES (AMENDMENT) BILL,
1972

I1l. THE COMPANIES (AMENDMENT)
Box, 1972

SECRETARY : Sir, I have to report to
the House the following messages
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha :

@

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith the
National Co-operative Development
Corporation (Amendment) Bill, 1973,
as passed by Lok Sabha at its sitting
held on the 26th luly, 1973."

(H)
"I am directed to inform Rajya Sabha

that Lok Sabha, at its sitting held on
the 27th  July, 1973, has
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adopted the following motion further i
extending the time for presentation of \
the Report of the Joint Committee of the
Houses on the Mines (Amendment)
Bill, 1972 :

MOTION

That this House do further extend
upto the 18th August, 1973, the time
for the presentation of the Report of
the Joint Committee on the Bill
further to amend the Mines Act,
1952, **

(1)

"I am directed to inform Rajya

Sabha that Lok Sabha, at its sitting held

on the 27th July, 1973, has adopted the
following motion further extending the
time for presentation of the Report of
the Joint Committee of the Houses on
the Companies (Amendment) Bill,

1972 :

GIPN—S5—11RSS(ND)/73—19-10-73—595

MOTION

'That this House do further extend
upto the last day of the current
session, the time for the presentation
of the Report of the Joint Committee
on the Bill further to amend the
Companies Act, 1956, the Securities
Contracts (Regulation) Act, 1956
and the Monopolies and Restrictive
Trade Practices Act, 1969."

Sir, I lay a copy of the National Co-
operative  Development  Corporation
(Amendment) Bill, 1973 on the Table.

THE VICE-CHAIRMAN (SHRI
S. S. MARISWAMY) : The House
stands adjourned till 11.00 A.M. on
Monday, the 30th July, 1973.

The House then adjourned at
five of the clock till eleven of
clock on Monday, the 30th July,
1973.



